CENTRAL ADMINISTRATIVE TRIBUNAL, P AL BENCH
NEW DELHI

0.A, No. 1082/92
M.A, No,2925/95

New Delhi, dated the 29th No vember, 1995

HON'BLE MR. S.R. ADIGE, MAMBER (R)

HON'BLE DR, A. VEDAVALLI, MEM3ER (3)

pr. Tarit Kumar S8rkar,

principal Scientist, ,

B ter Technology 0entre,

I1.A.R.I,y Pusad,

New Delhi-1100’la2. s 000 ts 00 o..APPLICANT

(Non e app e2red)

VERSUS

1. The Secrstary,
Dep tt. of Agricul tural Resedrch
and tducation,
ministry of Agricul ture & Rur2l
Davelopmen t,
{ Krishi Bhawadn,
New Delhi-110001.

2, Director Gener3l,
Indian ncil of Agricul turdl Resedrch,
Krishi 3hawan,
N aw mlhi.

3. Chairman,
Agricul tural Scieltists Recruitment
Board,
Kri shi Anusandhan Bhawadn,
pusa, Neu Delhi=-110012,

4, pDirector, .
Indian Agricultural Resedrch Institute,
pusa, New D1lhi=110012.
5. shri p.83.5hama,
C-44, IARI Campus,
New Dalhi-1100120 ) eeoevoee ® RESPUN’)ENTS

(By Adwcate: shri V.K, Reo for R=1 to 4
shri K.p.Sunder RRo for R-5)

0 RDER (O RAL)
BY HON'BLE MR. S.R. ADIGE, MEMBER (A)

Ak-ut
On the l3st date i.e. on 3,11.95 ueLpot34

that in case the 3pplicdnt f2iled to 23ppedr on

the next d@te sither in person or through counsael,

y S



k.,

it would be presuned that hests not ifiteras ted
in pursuing the ca3se, owing to successi ve
absencesof the applicdnt on the previous

five occdsions,and the 0.A, would be dismissad

for default and non-prosaecution,

2 . None ha@s 8ppedred for the applicant gven

to-d8y 8nd no reason has bgen indicated for the
er/ker,

8bsencef UWhder the circunstances this 0.A.

is dismissed for defaul t and non-prosecution,

3. In this connecfion Respondeit No.5S .

Shri P.B. sh@ma@ - has Piled M,P, No . 2925/95
seeking @ direction to thg official Responden ts
not o issue #ny interview letter in regard to
selection of Project Oirector until the @pplicant
ratires,an’d for @ further direction to 2llow the
applicdnt © coontinue in the post until his

sup erannuat ion,

4, In view of the fact that the O0,A, itself

is being dismissed for default ang non=-prosecution
m.n, 2925/95 wnot survive,but in the svent
that the arplicant has any subs tan tive grievdnce
rega@rding his discontinuance from the post of
Praject Director)or any other related grisven ce;
it will be open to him to file 2 fresh 0,4,

in accordence with law if sp advised.

Pl d i~ %
(s.R.

(DR. A, VEDAVALLI)
Manber (J) Member (

/5k/



